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Construction of Shri Ram Mandir in
Ayodhya

SHRI V. NARAYANASAMY (Pondicherry):
Madam Deputy Chairman, 1 thank you for
giving me this opportunity. 1 would like to
raise a very important issue which is causing
concern to  the nation. The VHP Kar Seva
Samithi has decided to start construction of
Ram Mandir on November 18 this year. This
decision of by the =~ VHP-sponsored Kar
Seva Samithi is sending disturbing signals
throughout the country. They have decided to
construct the temple in phases. Now they are
dumping the materials for construction,
Thereafter they are planning to demolish the
mosque that is there in that place. It has
been openly said that they are going to
convene th© Executive Committee meeting
on the 21st and  22nd of July and that
the crucial decision will be taken by them in
that meeting for starting construction of Ram
Mandir there and for demolition of the
mosque. [ am pained to say that the meeting
will be attended by  the Chief Minister of
UP and his Cabinet colleagues. It is a very
serious matter. Now a BJP Government has
been installed in UP. We saw the death-toll
when kar seva was started by Shri Lal Krishna
Advani, the then president of BJP.  Innosent
people were killed. We have! seen that
communal passion has been aroused and
religious sentiments have been
disturbed. The entire UP was in flames and
the BJP is mainly responsible for the killing of
those people who lost their lives at the time of
Ayodhya dispute.

Now, madam, they want to start it again.
They want to create law and order problem
throughout the country. Last time what
happened in UP spread throughout the
country and there were
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communal clashes and religious bickering
throughout the country. They want to start all
that again. The BJP's policy is not to see the
people living in peace. One of the * who is
the Secretary of VHP, who was elected on
BJP ticket, he says, "I will not bother about
UP Government and we will go ahead and
demolish the mosque". That was the
observation made by a Member of
Parliament. I urge upon the Home Minister
and I request him to look into this. I request
him to see that the All India Congress
Committee's decision to keep the status quo
of August, 1947 as the deadline, and settle
this dispute. The Home Minister can
negotiate with the State Government on the
mandir-maszid dispute and arrive at an
amicable solution- Until such time, I request
the BJP Members to kindly do nothing which
will cause wncera for the people of other
minority communities so that the people of
this country can live in peace. Otherwise the
entire country will blame you for having
started this agitation. ... {Interruptions)...
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ot swpite warz WY ¢ RN wiy
g Wiy aw @ s D
FtATfaee wgh o . ., (sqAMTA)
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1 will look at the records ... (Interruptions) ...

SHRI V.NARAYANASAMY: *isthe

Secretary of VHP; therefore | referred to his
name.

ol sftm wErr wiqo: AN
9t 78 FEr &, €= 9= 41 uFAgTEE

THE DEPUTY CHAIRMAN: I will look
into the records. If the statement is made on
the floor of the other House, it will not be
referred here. But, if it is a newspaper report
we will have to refer it. I assure the House
that I will look into it. I will protect the
conventions and the rights of the Members.

Please have faith in me ... (Interruptions) ...

SHRI M. A. BABY (Kerala): Madam,
with your permission I would like to mention

that this is very serious matter
(Interruptionsq). ..
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*Expungedas ordered by the chair

[RAJYA SABHA] Mentions 180
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SHRI V. NARAYANASAMY: We had
a bitter experience . . . {Interruptions). . .
Thousands of people were killed and the
BJP was responsible for it .. .(Interruptions)

y e
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THE DEPUTY CHAIRMAN; Now the
matter is closed. I am asking Mr. Ram

Naresh Yadav to make his Special Mention
on the drought situation ... {Interruptions) ...

SHRI M. A. BABY: Madam, just one
minute ... (Interruptions). . .

THE DEPUTY CHAIRMAN: Please sit
down ... (Interruptions)...

S fa®Ey 488 A0E TfEo
g9 W WA WEH 7 (TEuE)

H| IR AR WETHH IF JIR HEAT
uT * (soauT)

s &SN ATIEAW N (§ET 99
Y I FI Al 7F I (=mam)

S HIEEHE FEAR IF HIW AEAR
i ¥ (=meuw)

st HJ(N ATIAO H/ITA ¢ #19
T 1 arfaz Fo 1 Fizar g
¥ (smaum)

IHE DEPUTY CHAIRMAN: Mr.
Afzal, please go back to your seat ... (fn-
terruptions) . . .

ot dETN AT@W /OVA: TR
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THE DEPUTY CHAIRMAN: Mr.
Sarang, please take your seat .. (Inter-
ruptions) .. .Now, that matter is closed.

SHRI V. NARAYANASAMY: You killed
the people there. How can you do that? . .
(Interruptions). .. you wanted to demolish
the mosque .. .(Interruptions) . ..

aterAr WA @A W (IFT
9%W) TRl g% AW H "AETEr
TR ()

sit fawear a®@: @37 AEw
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T8 gaAa § 5 wredrm staar aref
... (swew)  amgar wW AT I
&% ®[ 4ZTF070, FAFRATE  AZ EM
qr o

HiAAT WEgesT A wrwe

’
W

(Interruptions)

THE DEPUTY CHAIRMAN: Please take
your seat. I won't permit. Without my
permission ... (Interruptions)... The matter is
closed.

e 79AY g 4R 3 A
AMAr sEgET A wE

Wt HEEAT WERT I7 AW
WRN® : oK

IqeAmlE HIT WA STTE TT e |
I am not permitting. Please go back to your
seat. (Interruptions) If you speak from the
well . . . (Interruptions) | will see the record
and' expunge whatever is objectionable. I
will  protect the Members' rights.
(Interruptions)

g A5 frargor T srom
W7 AT 07 FE AWW HO HIA
ST T S |

"Not recorded
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THE DEPUTY CHAIRMAN; I will
look after it. I will protect the Members'
rights. Shri Ram Naresh Yadav, go to
the drought situation.

wt gt far weaafew
O RIAAT  qER  Fl gET &I
Ta'vraﬁgutrm 341 Fgr W1 7@l
2 ags 38 wH # g § fw
AT F AT LW oAEA ¥4 E
917 SEH W 78 F wewwi w0
sqwr fear &

(wraere)

Us AN gEer ;. A7 orige
o WET F

gogwmfa ;. wdr cge WE
gET TG g £ 1 ®Wwer Hom
2d% AU | ™ gA F | a@

woweT g1 W4T |
Drought situation in Uttar Pradesh
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